Matters raised [8 July, 2019] with Permission 17

T Bl TR R T 83 € | el A8 BT Y| A8 a1 1T, Al a1 Ul R
&Y, S U= et a=4 |

Y. I MU A1ea: U el T2 a4 |

St Xt v Rig: 9=9aR, 151 57t & gl o8 s=9T 8, ga! aoig 9 919 &f TS
&t 81 U1 Y& 8, g T o arel oAt & @i & et garfad grft 3ik Scures oy o
THPT IR TS|

AIRIER, # 3Ud A1eH A GO 1931 Bl AR AIPR B &1 B AT dred] g |
AR, [9BR & 13 R7ell 9 &9 a1k 88 &, A & 12 el 3, sRaron & 9 far 4,
STR U9 & 13 F7all # o4 1R g% €, 33 ARE SV, ITORAT R ORI F 9 BF
IR g8 & | AR, fasw=1 I8 ¢ & 98 4 sl 4 d1¢ iR @ a1 €, T Reafey &=
g% © P 57 3l 7 BIS 157 916 W yWIfAd © SR SATETAR Iy I 4 g 2 |

HIIAR, ¥ AT U P b B AT 12 BOIR (BT AT BRI 8, 7 M
% 7 ARDR B Toeblel BRIATET BRAT BMSY SR I 15y JW A IS €, ARDR Bl

ST UG HRAT 1B, gIdTS |

MR. CHAIRMAN: Shri A. Navaneethakrishnan and Shri Tiruchi Siva afterwards,

both will get one and a half minutes each to speak.

Rejection of Tamil Nadu N.E.E.T exemption bill

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): Mr. Chairman, Sir, this is a very
important issue. The two Bills were passed by the Tamil Nadu Legislature, one for MBBS
and the other for BDS, secking exemption from NEET. Now, it has come to light that the hon.
President has rejected the two Bills. | humbly submit that this is the Council of States. The
Tamil Nadu Legislature had unanimously passed the two Bills seeking exemption, which
were then forwarded to the President of India for seeking his assent. I am of the humble
opinion, subject to correction, that the hon. President need not accept the advice given by
the Central Government. Whether it is the Congress Party or the BJP, they are doing the
same thing. Earlier also, I had submitted this. So, my humble submission would be that it is
the Legislative AssemblyEs right to bring a Bill and, as per the law, it has been forwarded to
the hon. President. The hon. President has to give his assent mandatorily. Only then the
jurisdiction of the Central Government comes. The Central Government has to send the Bill

passed by the Tamil Nadu Legislature to the hon. President. That procedure is legally valid.

Now, what is done by the * or the Central Government is totally unconstitutional and

illegal. However, our hon. Chief Minister and the hon. Deputy Chief Minister are very

*Expunged as ordered by the Chair.
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particular about it. They have instructed me to raise this issue. So, I urge the Central
Government not to impose the NEET which is affecting the poor students of the State of
Tamil Nadu. Thank you, hon. Chairman.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the NEET examination for the medical colleges,
stands as a stumbling block for the poor students and those students, who are from the
rural areas, for three main reasons. One is, it does not take into consideration the high marks
secured by students in class XII and totally this bears no significance in NEET examina-
tions. Number two, Sir, the examination is conducted under CBSE syllabus and those
students, who are from rural side and who have studied State syllabus, are not able to cope
up with this syllabus. The third thing, Sir, is that only those students, who have studied
under coaching centres are able to write the examination. So, poorer students are not able
to do so. Sir, in this situation, the Tamil Nadu Legislative Assembly, with the support of the
major Opposition party, the DMK, has unanimously passed the two Bills which were sent
for the assent of hon. President. ... (Interruptions)... 1 will complete, Sir. The Tamil Nadu
Legislative Assembly unanimously passed two Bills, which have come to the Union Gov-
ernment. Now, it has been revealed in the Supreme Court that the Home Ministry has
rejected the proposal of the Tamil Nadu Legislative Assembly. Sir, this is totally against the
spirit of federalism. Disowning the decision of the State Legislature is not acceptable. So, in

protest, we walk out.

SHRIT.K.S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIT.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIR.S. BHARATHI (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

(At this stage, some hon. Members left the Chamber)

MR. CHAIRMAN: All the Members, who have raised their hands, their names should

be included in the associations.

SHRID. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by the hon.
Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, [ also associate myself with
the matter raised by the hon. Member.
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SHRIS.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIA.K. SELVARAIJ (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIELAMARAM KAREEM (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIK.R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIA. VIJAYAKUMAR (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: I have to inform the House that the Business Advisory Commit-
tee, at its meeting held on 8th July, 2019, has allocated time for the Government Legislative

and other Business as follows:,

S1. No. Business Time Allotted

1. General Discussion on the Union Budget for 2019-20. Twelve Hours

2. Discussion on the working of the following

Ministries, in the order indicated:-

(1) Ayurveda, Yoga and Naturopathy, Unani One day each that is, 4
Siddha and Homoeopathy (AYUSH) hours

fTransliteration in Urdu script.



